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Central Administrative Tribunal, Principal Bench

C.P,. 3^+3/2000 In
0.A.1392/2000

ii) .Mew Delhi , ■ this ..the 2nd day of November, 2000

Mr.i.Kuldip.^Singh.jMesljer^tJl. -
rtepi..ble_.Mf.»j=.M>.P Si,ngh.,r..:MeaBlie}E- ((A)

Sh. • Devendra Kumar

Sy Advocate.. Shri H.C^ Sharma^

Veicstts

.  .. Petitioner

Shri Jaswant Singh, Dy. Secretary
Min.i ..of Defence,
.;A' Wing, Sena Shawan,
.Mew JDelhi,. ■

By Advocate.. Shri S.M. Arif,

■  .. V,- . •fe..-.^.-ORDEr-(OR:jm)

gy Hon'ble ̂ r, Kuldip Sinah.. Meanlfaer- (CJ?

,. j Respondents

T,_ji.Shri. Arif Stcites that since-the order vide which

it is alleged that, respondents have _ committed contempt

despitecstatusi;.QUO .order passed by"' this Tribunal, the same

_  has. been withdrawn- and, the status quo., order has been

restored^ _Rsspendents . have also tendered their

unconditional apology. We accept the same.

In ..view of the above, CP is .dropped. Notice

discharged.

{  P., Singh )
.  .fteiiaber (A)

{  Kuldip Singb )
Reisber 13^
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